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Implementation of OPS

Un-Starred Question No. 29, dated 25.08.2023

Sh. Balraj Kundu, MLA (Mehem):

Will the Chief Minister be pleased to state:-

whether it is a fact that the employees associations are continuously agitating

for the implementation of Old Pension Scheme again in the whole State; and

if so, the reason for not implementing the Old Pension Scheme in State whereas
the same has already been implemented in the other States like Rajasthan,

Chattisgarh and Punjab together with the details thereof?

Answer

Chief Minister:-

Yes, sir.

A Committee was constituted by the Central Government in 2001 to study the
huge financial liability of pension in respect of Government employees. Based on
the recommendations of the Committee, the Central Government introduced
Defined Contribution Pension System now called as National Pension
System (NPS) with effect from January 01, 2004, to set aside a defined
corpus for payment of pension liabilities, which would otherwise have
become a burden on the tax payer in the future under the Old Pension

System.

Subsequently, State of Haryana adopted NPS with effect from
January 01, 2006 in respect of its employees. The fundamental
principles regarding NPS still continue to be the same. At present, State
Government is contributing its monthly share @ 14% for employees
towards the pension liabilities as against the employee contribution
@ 10%.

The State Government generally follows the Central Government
with regard to pay & pension matters. Government of India has already
constituted a Committee to look into the issue of pensions under the
National Pension System. The State Government will take a call after the
Central Government takes a decision based on the recommendations of

the Committee.
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